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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

on Mr.A.K.Bose,Learmed Senior Stand?ly Counsel
for the Union of India), the prayer of the
eleven applica ts (to prosecute this O.A,
jointly)is allowed;subject to payment of an
additi-nal amount of M. 500/~ in shape of

IPO/Bank Draft.

Mr.Mohanty, Learned Counsel for the
Applicants, submits that he has already
Jeposited the amcunt.In this view o the
matter , this Original Application No.1326
of 2003 be confined in respect of applicant
No.l and separate Original Applicatien
numbers be assigned,for the statistical

purposes,in respect of Applicant Nos.2 to 11l.

Mok .N0.1098/2003 is accmrdingly
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allowed.

2. ORDER DATED 31.12.2003.

AppliCants’ll in nmnber}haVe claimed
that they were engaged as casual Labourers
under the Respondents in Telecom Department
of goverment of India.It is their case that
while ﬁaking steps  te regularise the left-
out casual Labeurers, the cases of the
applicants have not received due considera-

tion(of the respencents )discriminatorilye.

2 ._It appeafs dfr@m annexure=5/3,dated
15.10.2003 of the original applicatien that
it has already been decided te regularise
few left-out casual labourers .1t appears

that out of 1437 casual Labourers identified




only 455 Casual Labourers are geing te be regularised:
for which their Bie-datas were called for(under Annx.3
dated 15.10.2003)te be furnished by 31.10.2003.Taking
clue frem this Mr.Mohanty,Learned Counsel appearing
for the Applicants,states that expeditious steps are
being taken te regularise 455 Casual Labourers by
un-justly ignering the cases of the Applicants;who
haove placed on recerd few materials te substantiate
their cases as made out in this Original Applicatien
under sectien 19 of the Administrative Tribunals AcCt,

1985.

3. It is also the case of the ppplicants that they
have represented te the autherities for redressal of
their grievances and that,without paying any heed te
their grievances,expeditious steps are being taken
surreptitieusly te regularise a few Casual Labourerse.
To state in nut-shell,gross mala-fides have been

alleged in this case.

4. In the aforesaid premises,without waisting any
time te examine each of the cases of Applicants,this
case is hereby dispesed of reguiring the Rrespondents
te examine (and,if required by re-examining)the cases
of each of the Applicants herein(even by giving them
personal hearing with reference to records)before

proceeding te regularise any of the left-out Casual

Labourers; list of which was encloseé to Annexureiﬁiéi£;
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dated ©%,10.,2003.I1t is,however,made clear that

without examining(re-examining)the cases of each
of the Applicants and intimating them the result
thereof ; the Respendents should not give any fina-
lity te the matter relating te regularisatien of

left-out Casual Labourers.

5. with the aforesaid ebservations and directions
this case is dispesed of;by granting liberty to each
of the appplicants teo furnish details(including all
details as required in the bie-data under annexure-l
dated 15.10.22003) about themselves(to the Resporndents)
in order to substantiate their own cases,inshape of
representation by 09.01.2004.35cnd copies of this

order te the Respondents,alengwith cepies of the

OeA., and free copies of this order be given teo
learned Counsel appearing for the ppplicant and teo

Mr.pnup Kumar Bose,learned Senier Standing Ceunsel

on whom a copy of this Original application has bcen




